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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DLEHI 

ORIGINAL APPLICATION NO. 832 OF 2024 

(I.A. NO. 317/2024) 

IN THE MATTER OF: 
AKASH VASHISHTHA veveseee APPLICANT 

VERSUS 

STATE OF UTTAR PRADESH & ORS. veseseesse RESPONDENTS 

SHORT REPLY ON BEHALF OF THE RESPONDENT NO. 8, GHAZIABAD 

DEVELOPMENT AUTHORITY IN THE MATTER OF AKASH 

VASHISHTHA V. STATE OF UTTAR PRADESH AND OTHERS 0O.A. 832 

OF 2024. 

MOST RESPECTFULLY SHOWETH: 

1. That the present reply is being filed on behalf of the Respondent No. 8, 

Ghaziabad Development Authority in the present Original Application 

No. 832 of 2024 titled as Akash Vashishtha y. State of Uttar Pradesh and 

Others (hereinafter referred to as ‘the present matter’) pending for 

adjudication before the Hon’ble National Green Tribunal, Principal 

Bench, New Delhi (hereinafter referred to as ‘the Hon’ble Tribunal’), 

2.That the Respondent No.8, Ghaziabad Development Authority 

(hereinafter referred to as ‘the Respondent No.8’) is created under 

Section-4 of Urban Planning and Development Act, 1973 by Government 

Order no. 738(1)-37-2-47-DA76, Lucknow dated 9th March 1977. The 

primary objectives of the Authority are preparation of Master Plan for 

Planned Urban Development, development & control as per Master Plan, 

Acquisition of Land and Management for Housing and Urban 

NyBel— 

aera attra 
wid G3 
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‘ ision of Development, Construction Housing and Development, provision 

Physical and Social Infrastructure. 

. That, at the very outset it is submitted before this Hon’ble Tribunal that 

the relief sought by the Applicant in present matter is frivolous and 

baseless. Further, all the contentions submitted by the Applicant are 

denied in entirety save and except so far as specifically admitted herein. 

Nothing in the present reply may be deemed to be an admission for want 

of specific denial. 

. That the present matter alleges large scale excessive and indiscriminate 

concretization of roadsides/roadberms and constructions in parks in 

Ghaziabad being done in violation of the order of the Tribunal in OA No. 

165/2013 in the case of Akash Vashishtha vs. Union of India & Ors, and 

the Government Order dated 23.03.2018 issued by the State of Uttar 

Pradesh. 

. That it is humbly submitted that the Rajnagar Housing Scheme was an 

Improvement Trust scheme which was in existence before institution of 

Ghaziabad Development Authority, Respondent No. 8. Further, the 

scheme had been transferred to the Municipal Corporation, Ghaziabad 40- 

45 years ago in 1980s approximately, Therefore, Respondent No. 8 is not 

the competent authority conduct any inquiry pertaining to any 

unauthorized development/construction in the said area. 

. That it is humbly submitted that after receiving complaints from residents 
regarding illegal construction in Chandrashekhar Azad Park (Shukla 
Park), Raj Nagar, a letter was issued by Respondent No. 8 to the Municipal 
Corporation of Delhi stating that no approval has been taken regarding the 
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said construction and objection has also been expressed by the Regional 

Office of UPPCB through letter number 627/CP/74/2024 dated 

26.06.2024. Since, the scheme has been scheme transferred to the 

Municipal Corporation of Ghaziabad, it was directed that the concerned 

authority must ensure compliance of the order dated 07.07.2023 passed by 

the National Green Tribunal in O.A. 621/2023 and Office order No. 

1022/..5-2018 dated 23.03.2018. A true copy of the letter dated 

03.07.2024 is marked and annexed herein as ANNEXURE A-1. 

. That it is humbly submitted that the Respondent No. 8 has neither carried 

out any construction work of interlocking tiles anywhere in the park nor 

on the shoulder of the road however the construction of a tin-shed in the 

vicinity of the Chandrashekhar Azad Park (Shukla Park), Raj Nagar 

appears to be constructed without any concretization. The same appears 

to be constructed on vegetated earth and soil therefrom. Nonetheless, it is 

denied that Respondent No. 8 has violated any Government order. A true 

copy of photograph of the construction in the Chandrashekhar Azad Park 

is marked and annexed herein as ANNEXURE A-2. 

. That it is humbly submitted that the submissions in the present reply are 

limited to the averments made in the original application 832/2024 and the 

interim application 317/2024 however, the Respondent No. 8 reserves the 

right to reply to any additional averments/allegations raised at the later 

stage. 
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Place: New Delhi 

PRAYER 

Hon’ble Court that it may be please to: 

In the view of present facts and circumstances, it is prayed before this 

1, Dismiss the present application titled as Akash Vashishtha 

v. State of Uttar Pradesh and Others O.A. 832 of 2024. 

2. And/or pass any other order that it may deem fit and proper. 

nirBel- 
“Bare oe 

Hoag afta 
wna GFRs 

GHAZIABAD DEVELOPMENT AUTHORITY 
| b (RESPONDENT NO. 8) 

THROUGH COUNSEL 

YAGYAWALKYA SINGH 
Advocate-On-Record, Supreme Court 
Reg. No. UP4143A/14a4 
CR.No.:203, Setaivad Lawyers Block 
Supreme Court of india 
Off.: A-134 (LGF), Sector-46. Noida 
Ph.: 78368481 57, 9315614163 

YAGYAWALKYA SINGH 
ADVOCATE-ON-RECORD 

A-131, SECTOR 46, NOIDA, and U.P. 
Email: yagywalkya@dylawchambers.com 

Contact: +91- 7838848157
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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DLEHI 

ORIGINAL APPLICATION NO. 832 OF 2024 

(I.A. NO. 317/2024) 

  

IN THE MATTER OF: 

AKASH VASHISHTHA veseeeee APPLICANT 

VERSUS 

STATE OF UTTAR PRADESH & ORS. vessaeeeee RESPONDENTS 

AFFIDAVIT 

TL, NC karman chandia , S/o Shxi Tageltth Chemeaa» aged about 

42 years, presently posted as _ Neersle- Enaj neers , GDA, and 

Ro 5 A otic er t Sf zgdo hereby solemnly affirm 

and declare as under: 

1. That I am the authorized representative of the Respondent Authority in the 

aforesaid matter and I am well conversant with facts and circumstances of the case 

and I am competent to swear the present affidavit. 

2. That the contents of the accompanying short reply have been read over to me, 

which I understood and I state that the contents from para 1 to 8 are based on the 

records maintained by me and further as per the legal advice received and believed 

by me to be true. 

3. That the Annexure filed with the present short reply are true copies of the 
originals, 

. N iBel— Nie _ 
DEPONEN Dz 

eR aR ( 

VERIFICATION dy win; 

  

Verified at New Delhi on this day of _ , 2025 that the contents 
of Rara | to 3 of the above affidavit are true and correct to the best of my knowledge 
and belief and no part of it is false and nothing material has been concealed 
therefrom. 

       
of Bh...,....tc)7 

S/o. ea eeehraly ete ys 

ae Date om AtldaoteDectare 
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ANNEXURE A-1 6

serene 

Gi) ifsrrare fora sree 
iS fara qe wfSrarare | 

wt FES/\y/ee  cO-S /ee- BS Rea 5. F oP RY 
dues 

afm afro, 

mifsrarare Pera wifey, 

asrarare | 

Tar 4, 

OR TR IR, 
are fT, 

mMfsrarare 

fiea: mifrex oranda ator worm, daex-10 Rea year wre Fata wa a che sre 

ar & warg 4] 

Teed, 
au coded Peers offer area atorn worm, taer-10 4 arta ea a cris 

aad am @ ward A ware & Rafat gre Paved a) wd &1 Brea ad ea D orte Ah 

md tet gr were Aare to Rem yaa ma A arm fiat eq Ais are ar) a ard 

fen on ver @y fom aiiteem a arg aah ara al at ml eI rad way) eet 

avatar aouo waren Pa ad mfSrarare gre af wa mem 627 / A) / 74/2024 (RAT 2606 

2024 H ami a} aiufay ware ad meh 8) aany aaa aterm are Pers, mfSrarare at wetter 

ta UTA wT Te ee eaa pre Perm mfSrrare gre weanfera Mian ar ver 2 I 

wy waa {Fd ow ard ato omo Aer I gyate ant mfire are Ao- 

621/2023 9 unfta ree) fH 07 07 2023 Wa SIAN BeM-1022 / 1-5-2018 fe 2303.18 

wl arpTery aA an Aa art tq water a Praha are ay wre wy ante 

it 

ona ‘ rt 

4 mforarare feesre, wire 

yo Wo 7257%0 / / Raita: 57 7 awe /E 

1 ATR SIRT AETeT GI Tee acta | 
2. ufaa agred wm wer aoetorn | 
3, asta afterh goro vq frase ary, mfsrararg a) yertet | 
4. Sanaa aftre Parft-sne—-7 17, wappre, mPsrarare at yertreh | Se 

sent She 
ye ¥
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